IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
AT HYDERABAD.

D.A.243 of 1994,

Betwsen Dated: 21.4.1985,

Dr. G.Vijay Bhaskar cee Applicant
And

1. Government of India, representad by its 58cretéry,
Ministry of Home Affairs, New Delhi,

2. The Director, S,V.P.National Police Academy, Hydersbad.

. Respondents

Sri G}-ghuuxg«ﬁ¢d&»iky¢~§2@h,gw\
Counsel for the Applicant nﬁﬁv.ﬁajagmpala Reddy

Counsel for the Respondents : Sri, W.R.Devaraj, Sr. CGSC.
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Hon'ble Mr. A.B.Gorthi, Administrative Muember

R
c::ntd:...z/-_ )/
‘ “

.



61%§>

O.A._243/94. Dt. of Decision 3 21-04-95S,

DRDER

I As per Hon'ble Shri A.8, Gorthi, Membaer (Admn,) ﬂ

The applicant, a Senior Megdicel OfFficsr of Ceniral
Health Saervice, vas posted to Sardar Vallaphbhai Patel National
Police Academy as a Staff Surgeon on 01-D6-1988. Tha post

carried scale of pay of Rs, 3000-4500/- and according to the
applicant, ho was required NOT DALY v usounmage oo )

as a Doctor in the Clinic of the Acadsmﬁgput alsc pgquired

to take up tpaching work in ssysrsl subjects including Forensic
Madicine. He was also peguirsd to( 68% question papers and
evaluate the ansyer books. He conducted saver2l classas in
First Aid end Ambullence Orill., The applicant therefore

claims that he is gt par with the other Faculty fembers of the
Academy who ars given 30 per cent of their pay as traininé

allowance. The said benefit of training allowance was howsver

denied to the applicant and hence this DA,

2. The respondents in their reply affidavit have a8serted

that the main duty of the Staff Surgeon is rendering medicgal

treatment to the Staff and Trainee Officars of the Academy and
that his duty related to tsaching of Forensic Medicine to the
trainee officers uasAintaEmittant in nature. He was posted to

the Academy gs s Staff Surgeon only and not as g Faculty Member,

" ) e _ , .
3. Hardly anyfgggﬁﬁﬁifiih}ega,ds the facts in this cass,

The Acadamy itsalf took up the cass of the applicent on several

Ocrasions t;iiﬁa higher authorities including Shri P,Chidambaram
the then ﬁinistgr of State for Personnal & Homa APfairs, pgcomme
ending grant of teaching allowance of 30% of pay. This would bé -

svident from ﬁhe various annesxures attached to tha 0OA. The

. A )
- applicant himself submitted a representation dated (§8th May 1993

eddressad to the Secretary, Government of India, Ministry of

v .
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Copy to:-
1. Secratery, Ministry of Hnme Affairs, Government of India,
New Delhi.

’ ' T
2. The Director, S V.P Natlonal Police Academy, Hyderabad.

3. 0One copy to Sri. V.Rajapopala Reddy, advoceate, No 1, Law Chambers,
High Court Buildings, Hydsrabszd.,

o 4, One copy to Sri %!R.Devaraj, S5r. CGSC, CAT, Hyd,

-

-# 5. Ona copy to Library, CAT, Hyd, -« - o
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6. One spare copy. r - " T
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Home Affairs requesting for an earigr decision in the matter

of granting him tgaching allowance., The record however, does
whether

nat indicate {é) the governmant has taken any formal ggcision

in this matter. The record shows that the quentum ©of ¢pgching

allowance with the introduction of the IVth Pay Commission

peconmendation has been reduced to 15% of the basic pay.

4, From the counter apridavit filed by the respondents

. _ the
it is ggan that the incumbenty in/post of Staff Surgeon prion:s

- BT QPP e uey ey gy S

they found that it was wibhout due ganction,.

B '~ Keeping in view the afore-stated undisputed rgects

of the case, this application can be dispossd of with a diraction
to Respondant No-1, namely, the Secretary, Ministry of Home
Affairs to conéidor the pepresentation gated 13th May 1993
submitted by the applicent, alongwith the yarious ppgcommendations

mage by the National Police Academy and take a final decision
with regaru O i grﬁwu i omm— -

Surgeoh pastédaéEltbe Academy. In doing so, due waightage will
be given to the actudl pgaching work done by the Staff Surgeon

and alsp the fact that the Staff Surgeon in the past ua;_giuen
C::)taachiﬁg aliowance, though only for a Pey months. Raespondents
shall comply with this directiong within a period of four months

from the date of communication of this order.

6o 0A is ordered accordingly without sny order as to
costs, - —
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TYPED BY COMPARED BY
CHECKED BY APPROVED BY

IN THE:CENTRRL RDNiNISTRﬁTIUE'TRIBUNHL
' HYDERABAD BENCH

THE HON'BLE HRI A.V.HARIDASAN: [ SER(3)

AND

-

THE HON'BLE SHRI A.B.GORTHI: MEMBER ()
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itted-and Interim diractions

Disposed of with directions

Dismissed,

Réjec d/0Ordered.
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